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STATE CONSUMER DISPUTES REDRESSAL COMMISSION
UTTAR PRADESH

CONSUMER COMPLAINT NO. SC/9/CC/126/2022

Lal Bachan Rai 
PRESENT ADDRESS - S/o Late Ram Narain Rai R/o Tower 12/703 Sun Breeze Apartment 1 
BBD Green City Lucknow ,UTTAR PRADESH.

.......Complainant(s)

Versus

Viraj Construction Pvt. Ltd. 
PRESENT ADDRESS - Vibhuti Khand Gomti Nagar Lucknow ,UTTAR PRADESH.

.......Opposite Party(s)

BEFORE:
HON'BLE MR. SUSHIL KUMAR , OFFICIATING PRESIDENT
HON'BLE MRS. SUDHA UPADHYAY , MEMBER

FOR THE COMPLAINANT:
Lal Bachan Rai, In-Person 

FOR THE OPPOSITE PARTY:
Viraj Construction Pvt. Ltd., In-Person 

DATED: 30/05/2025
ORDER

(

, ,

26/2022
Lal Bachan Rai, S/O Late Mr. Ram Narain Rai, R/O Tower 12/703 Sun 
Breeze Apartment 1, BBD Green City, Lucknow-226028, Uttar Pradesh

………….Complainant

Versus
1- Viraj Construction Pvt. Ltd, Viraj Corporate towers, Vibhuti Khand,

Shaheed Path, Gomti Nagar, Lucknow-226010, Through Its Managing
Director.

2- Lucknow Development Authority, Pradhikaran Bhawan, Vipin Khand,
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Gomtinagar, Lucknow, Through its Secretary.

…………….Opp. Parties

1.                ,

2.                ,

:

30.05.2025

,

1.          

,

,

, ,00,000/-

,50,000/- ,000/-

  

2.          SBA/T12/703

2 ,  37,69,400/-

,50,228/-

,40,622/-  

 

3.    
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,

4. 24.07.2025

( (

, 1
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..................
SUSHIL KUMAR

OFFICIATING PRESIDENT

..................
SUDHA UPADHYAY

MEMBER
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STATE CONSUMER DISPUTES REDRESSAL 

COMMISSION UTTAR PRADESH 

CONSUMER COMPLAINT NO. SC/9/CC/126/2022 

Lal Bachan Rai 

PRESENT ADDRESS - S/o Late Ram Narain Rai R/o 

Tower 12/703 Sun Breeze Apartment 1, BBD Green 

City Lucknow UTTAR PRADESH. 

Complainant(s) 

Versus 

Viraj Construction Pvt. Ltd. 

PRESENT ADDRESS - Vibhuti Khand Gomti Nagar 

Lucknow, UTTAR PRADESH. 

.......Opposite Party(s) 

BEFORE: 

HON'BLE MR. SUSHIL KUMAR, OFFICIATING 

PRESIDENT 

HON'BLE MRS. SUDHA UPADHYAY, MEMBER 
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FOR THE COMPLAINANT: 

Lal Bachan Rai, In-Person 

FOR THE OPPOSITE PARTY: 

Viraj Construction Pvt. Ltd., In-Person 

DATED: 30/05/2025 

ORDER 

STATE CONSUMER DISPUTES REDRESSAL 

COMMISSION UTTAR PRADESH 

CONSUMER COMPLAINT NO. 126/2022 

Lal Bachan Rai, S/O Late Mr. Ram Narain Rai, R/O 

Tower 12/703 Sun Breeze Apartment 1, BBD Green 

City, Lucknow-226028, Uttar Pradesh 

............Complainant 

Versus 

1- Viraj Construction Pvt. Ltd, Viraj Corporate

towers, Vibhuti Khand, Shaheed Path, Gomti
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Nagar, Lucknow-226010, Through Its Managing 

Director. 

2- Lucknow Development Authority, Pradhikaran

Bhawan, Vipin Khand, Gomtinagar, Lucknow,

Through its Secretary.

.Opp. Parties 

Presided by 

1. Hon’ble Sh. Sushil  Kumar, Executive Chairman

2. Hon’ble Smt. Sudha Upadhyaya, Member

Present: 

Learned Counsel on behalf of the complainant: Sh. 

Vikas  Aggarwal 

Learned Counsel on behalf of the opponent company: 

Sh.  Sachin Garg 

Date: 30.05.2025 

JUDGMENT 
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PRONOUNCED BY HON’BLE SH. SUSHIL KUMAR, 

EXECUTIVE CHAIRMAN 

1. This complaint has been submitted by the 

complainant against the opponent building 

construction company to order for getting sale 

deed of the allotted plot executed, to instruct to 

give interest on the amount deposited by the 

complainant @ 18 percent from the date of 

execution of sale deed till the payment of interest, 

to instruct to make all the conveniences available 

according to brochure, in the item  of mental 

harassment, to order to illegible Rs. 30,00,000/- 

and in other illegible Rs. 1,50,000/- and as 

complaint expenses Rs. 50,000/-. 

2. On perusal of the facts of the complaint, this is 

known that the allotment of unit no. 

SBA/T12/703 was done in favor of the 

complainant on dated 30.10.2012 whose basis 

price is Rs. 37,69,400/-. The total cost is Rs. 
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42,40,228/-. In this way, the complainant has 

paid total cost of the flat including tax Rs. 

44,40,622/ to the seller no. 1.  According to the 

Consumer Protection Act 2019, section 34, on the 

basis of cost of house, the financial jurisdiction is 

determined, nor that on the basis of compensation 

desired. Therefore, the District Consumer 

Commission has got the jurisdiction to hear this 

complaint.  

3. This Commission does not have the financial

jurisdiction to hear this complaint. Therefore, to

submit this complaint before competent

Commission, this complaint is being returned and

is dismissed from the Board of this Bench.  The

office is instructed that along with complaint, the

complete file be made available to the complainant

so that this complaint can be submitted for

hearing before the District Consumer Commission.
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Accordingly, the submitted complaint is finally 

disposed of. 

4. The parties to present themselves before the

District Consumer Commission on dated

24.07.2025.

It is desired from the Stenographer that he should

upload this judgment and order on the website of

the Commission as per rules.

(SUDHA UPADHYA) 
MEMBER 

(SUSHIL KUMAR) 
EXECUTIVE 
CHAIRMAN 
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U.P. REAL ESTATE AUTHORITY, LUCKNOW 

NAVEEN BHAWAN, RAJYA NIYOJAN 
SANSATHAN, KALAKANKAR HOUSE 

OLD HYDERABAD, LUCKNOW – 226007 

BENCH- 01 

ORDER UNDER SECTION – 31 

PRESIDED BY: SH. RAJEEV KUMAR (CHAIRMAN) 

COMPLAINT NO.: lk0162/08/98913/2022 

Sunbreeze One Apartment Residential Welfare 

Association Through Secretary 

…………….Plaintiff 

Versus 

M/s Viraj Construction Pvt. Ltd 

………Defendant 

ORDER 

The complainant has admitted complaint 

against te opponent for providing basic facilities. 
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In brief, the complainant has mentioned in 

his complaint that one unit was booked in the 

opponent’s project ‘SUN BREEZE 1, BBD Green 

City” Lucknow in lieu of which Rs. 45,42,829.00 

have been paid.  The complainant has mentioned 

this in his complaint that the opponent has failed 

in providing basic conveniences like lift, electric 

connection, water supply, garden, parking, 

swimming pool etc. 

The complainant in his complaint has 

admitted the following evidences:- 

1. Copy of the application. 

2. Copy of allotment letter. 

3. Final computation sheet. 

4. Copy of completion certificate 

The opponent has mentioned in his written 

pleadings in para – 7 that completion certificate 

has been received from Lucknow Development 
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Authority on dated 26.11.2018 and 30.12.2021. It 

is mentioned in para – 10 that the complainant has 

admitted complaint in State Commission. In this 

way, the complainant cannot demand same relief 

from two different-different tribunals. 

The opponent has admitted the following 

evidence in his support:- 

1. Copy of completion certificate

2. Letter dated 04.07.2022.

The arguments of the complainant were 

heard the records available in the file were 

perused. 

On perusal of file this is clear that the 

complainant has booked the unit in the opponent’s 

project ‘”SUN BREEZE 1, BDD Green City” 

Lucknow and after getting the registry of the unit 

executed, has received the possession. On perusal 

of file, this is also clear that the opponent has 
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received completion certificate of the questioned 

project from the Lucknow Development Authority 

on dated 30.12.2021. Clearly if there is any 

objection on the subject of completion certificate, 

then under the relevant act, arrangement for 

revision/appeal has been given. Under which 

section of RERA, he desires the relief; this has also 

not been clarified.  The complainant has himself 

stated that they have got complaint registered in 

State Consumer Commission also. 

Keeping in view the facts described, the 

complaint submitted by the complainant is 

dismissed. The order should be uploaded on the 

Portal. 

Date: 18.04.2023 

SH. RAJEEV KUMAR (CHAIRMAN) 

U.P. REAL ESTATE AUTHORITY, LUCKNOW 
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OFFICE OF DY. REGISTRAR FIRMS, SOCIETIES & 

CHITS, LUCKNOW DIVISION, LUCKNOW 

JUDGMENT 

The registration of the organization Sun 

Breeze One Apartment Residential Welfare Association, 

Sun Breeze One Apartment, B.B.D. Green City, 

Faizabad Road, Lucknow has been done under the 

provisions of Society Registration Act 1860 on file no. 

I/LUC/0045849 at LUC/13760/2021-2022 on dated 

03.03.2022, on the application of Sh. Sandeep Kumar 

Pandey. 

On dated 28.04.2022, Sh. Vinay Kumar Verma, in 

the capacity of President, submitted online application 

for new registration of the organization. On dated 

02.05.2022, Sh. Vinay Kumar Verma, submitting his 

complaint in the office, mentioned this that the above 

organization has been illegally formed by certain 

persons and misleading this office, have got the 
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registration on wrong documents. Sending the 

photocopy of the above complaint letter of Sh. Vinay 

Kumar Verma to Sh. Sandeep Kumar Pandey through 

office letter no. – 399 dated 04.05.2022; instructed to 

submit the point-wise report on the above complaint 

points in the office. In order of the above notice letter of 

the office, Sh. Sandeep Kumar Pandey, Secretary, 

through his letter dated 18.05.2022, submitted point-

wise reply of the complaint letter dated 02.05.2022 

along with enclosure.  

In order of complaint letter dated 02.05.2022 of 

Sh. Vinay Kumar Verma, notice dated 04.05.2022 of the 

office and in that order through office letter no. 611-612 

dated 24.05.2022, fixing date 14.06.2022  for hearing in 

the case, instructed the parties to appear on the above 

date and to submit evidence etc. in support of their 

respective statements . In that order, the office, on 

various dates fixed, got the written pleadings submitted 

by the parties receipted to each other party and heard 

64387



them and with the consent of the parties, hearing was 

completed in the case on dated 13.12.2022. 

The facts/evidences in support of their respective 

pleadings by the parties and the file were perused. In 

the case, in connection with registration dated 

06.03.2022 of  the organization “Sun Breeze Apartment 

Residential Welfare Association, Sun Breeze One 

Apartment, B.B.D. Green City, Faizabad Road, 

Lucknow” done by  the office, the complainant Sh. Vinay 

Verma has alleged that the registration of the 

organization has been got done by Sh. Sandeep Kumar 

Pandey and others by not making members in 

prescribed number for  the formation of organization 

according to the provisions of  Apartment Act, 

2010,prepared documents in arbitrary and forged 

manner, misleading the office and requested to cancel 

the registration of the organization taking the  facts 

submitted by him into cognizance. In connection with 

the above complaint of Sh. Vinay Verma, in the counter 
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reply submitted by the organization, this was apprised 

that the registration of the organization “Sun Breeze 

Apartment Residential Welfare Association, Sun Breeze 

One Apartment, B.B.D. Green City, Faizabad Road, 

Lucknow” has been done by depositing the necessary 

forms in the registration office and after giving 

clarification on all objections and the registration of the 

society is completely legal  and under the provisions of 

the Act and only 7-8  persons out of  which few persons 

for occupying  R.W.A., were present in the General 

Assembly of the occupants on dated  30.01.2022. They 

are objecting due to selfishness so that the builder can 

delay the transfer of funds and maintenance to the 

welfare association under this pretext, thereby serving 

his own interests. Therefore, in the questioned case, 

on the issue of forming the organization “Sun Breeze 

Apartment Residential Welfare Association, Sun Breeze 

One Apartment, B.B.D. Green City, Faizabad Road, 

Lucknow and its registration, the dispute has been 
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raised by the resident of Apartment Sh. Vinay Kumar 

Verma. 

 Sh. Vinay Kumar Verma, complainant has mainly 

raised the following objections in connection with 

registration of the organization “Sun Breeze Apartment 

Residential Welfare Association, Sun Breeze One 

Apartment, B.B.D. Green City, Faizabad Road, 

Lucknow”: 

1. Under U.P. Apartment Act, 2010, section 14(2), the 

responsibility to form Association is jointly of the 

Promoter and the Apartment owners under which 

residents had sent notice of one month to M/s 

Viraj Constructions on dated 21.12.2021. In  reply 

to the above  notice, the promoter, designating Sh. 

Vinay Kumar Verma (complainant) to form R.W.A., 

had provided authority letter on dated 28.01.2022, 

to make Association whereas he, before  starting 

the process of formation of Association itself, the 
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opponent Sh. Lal Bachhan Rai, Sh. Sandeep Kumr 

Pandey and others, in a more self-contained 

manner, formed the executive committee in an 

illegal  manner on dated 30.01.2022 itself wrongly 

and got registration of organization “Sun Breeze 

One Apartment Residential Welfare Association, 

Address: Flat no. 703, Tower -12, Sun Breeze One 

Apartment, B.B.D. Green City, Faizabad Road, 

Lucknow”. 

2. In Sun Breeze One Apartment, presently, total 776

flats are located in which the number of total

allotted/sold flats is 719 out of which 533

occupants are residing i.e. for formation of above

R.W.A., as per rules, 533 members should be

there, contrary to which in the list of the above

registered organization,  only 70 members have

been shown, which for forming General  Assembly,

is very low than the necessary number and

minimum should be 60 percent. Besides the

68391



above, the number of members has been shown 

wrongly; exaggerating and members have not been 

made properly. 

3. That under U.P. Apartment Act, 2010, the

formation of R.W.A.  would be done for the

protection of Apartment owners whereas the

organization “Sun Breeze One Apartment

Residential Welfare Association, Address: Flat no.

703, Tower -12, Sun Breeze One Apartment,

B.B.D. Green City, Faizabad Road, Lucknow” has

been formed for the protection of the interest of

residential premises as is known from  the words

written in the name of the above organization

“Residential Welfare”. In this way, the name of the

above organization is wrong for registration and is

violation of U.P. Apartment Act, 2010.

4. That in the name of the organization “Sun Breeze

One” Apartment has been written whereas the

promoter/builder have constructed “Sungreez – 1”
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Apartment. Therefore, in that very apartment, 

registration has been done with wrong name. 

5. That for address of the registered organization, the 

address of personal flat of the alleged President of 

the Organization has been used, which is 

inappropriate. 

6. That the completion of 04 towers of the Apartment 

was obtained on dated 26.11.2018 and of 08 

towers on dated 30.12.2011 from the local 

Authority and after that only, the process of 

formation of Association was to be done. But the 

opponents got registration of the organization in 

an illegal manner. 

7. That in the Management Committee  of the 

registered organization/Board of Management, till 

now  the registry of  flat  has not been executed  in 

the name Sh. Lal Bachan  Rai, President, Sh. 

Sandeep Kumar Pandey, Secretary, Sh. Rajat  

Srivastava, Treasurer  and members viz. Akanksha 
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Sharma, D.M. Srivastava.  Despite this, they have 

got post in the management of the organization 

and got the registration of the organization in an 

illegal manner. The above people are merely 

allottee in the Sun Breeze – 1 Apartment. 

8. That in connection with the formation of the 

organization, the above opponents neither did give 

any information to the promoter M/s Viraj 

Constructions and nor did any assistance of the 

promoter was taken whereas after obtaining 

completion certificate from the local Authority, the 

responsibility to form an Association is of the 

Promoter. 

9. That the above President, taking money in cash 

from the occupants of the Apartment, has not also 

given any receipt for having the amount and nor 

have made them members in the registered list of 

the General Assembly. In this way, the above 

President has done financial misappropriation.  
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10. That through office letter no.- 1241 dated

04.07.2022, the registration of the organization

“Sun Breeze One Apartment Residential Welfare

Association” Lucknow, notice  has  been issued to

cancel it under Societies Registration Act.

Therefore, the organization, violating the 

Apartment Act, 2010, showing proceeding in an 

arbitrary manner on the basis of wrong forms; have got 

the organization registered. Due to this reason, it would 

be appropriate to cancel the registration of the above 

organization. 

In connection with the above complaint points of 

the complainant Sh. Vinay Kumar Verma, Sh. Sandeep 

Kumar Pandey, Secretary, submitting his side on behalf 

of the organization, pleaded this that – 

1. That due to the promoters M/s Viraj Constructions

lack of initiative in forming R.W.A. and looking to

their attitude in this connection, for formation of
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R.W.A., in order of the decision taken by the 

residents, formal/informal request with the 

builder was also made. Later, in this connection, 

one notice was also given to the builder. But due 

to no reaction on the above notice on behalf of the 

builder, finally, in the General meeting convened 

on dated 12.12.2021, it was decided to form 

R.W.A. for which notice was given to the builder on 

dated 21.12.2021and through e-mail dated 

28.01.2022. That the complainant Sh. Vinay 

Verma was himself present in the above meeting 

and his signatures are mentioned at Sl. no. 37 of 

the register.  

2. That despite continuous request with the builder,

list of allottees provided with possession was never

made available  and due to builder not taking any

initiative for formation of R.W.A. and not giving any

assistance,  the residents, with  the objective to

form R.W.A., convened 04 General Assembly
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meetings viz. on dated 15.10.2021, 11.11.2021, 

12.12.2021 and30.01.2022 and in the meeting 

convened on dated 30.01.2022, 103 members were 

present. It is not possible that all the members are 

present in the General Assembly.  In such a 

situation, the number of the members present in 

the General Assembly on dated 30.01.2022 only 

were considered quorum. The names of all the 

members present are entered in the register. But 

on the website of the Department, due to non 

availability of the necessary complete information 

at that time while entering the above description, 

only 70 members were shown and in them 

irregularities are merely due to clerical mistakes. 

That photo copy of the above register was 

submitted in your office at the time of registration 

and is being again submitted for your perusal.  

3. That on dated 30.01.2022, informing all in every 

possible way, in the General Assembly convened in 
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an open park, R.W.A. was formed in democratic 

and transparent manner whose news was also 

published in main newspapers. That the builder 

was also given information about the General 

Assembly meeting dated 30.01.2022 through e-

mail dated 28.01.2022 and he was asked to send 

his representative. But he did not pay attention on 

this. 

4. That the formation of election committee was done 

by all the present allottees whose details are 

entered in the minutes of election dated 

30.01.2022 and at serial number 64 of the 

Attendance Register at serial number 64, the name 

of the Chairman of the Election Committee Sh. 

Subhash Gupta is mentioned. That the accusers 

were also invited in that General Assembly but due 

to their personal interest, they thought it better to 

be absent in the above meeting. 
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5. That due to not reserving/allotting any place for

R.W.A. by the Promoter, under compulsion, the

address of R.W.A. was given of the house of the

President which is  of Apartment premises only.

6. That all the members have been given membership

receipt and the official bank account of the

organization is also present.  Anyone from the

complainant has not deposited membership fee.

Whosoever member has deposited fee, all have

been given receipt.

7. That the registration of the organization “Sun

Breeze One Apartment Residential Welfare

Association” has been done after depositing

necessary documents in the registration office  and

after giving clarification of all  the objections and

the builder with the motive to embezzle the

amount deposited in various items, not to

complete the incomplete works and to save from

any type of answerability, is denying to give
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recognition to the legally formed society and he has 

either business relations with Sh. Vinay Kumar 

Verma and  other complainant members or the 

members of their families are doing job at the 

builder.  Due to this very reason, they are giving 

baseless complaint in this office again and again. 

8. That despite continuous request of the residents,

the builder by not taking any initiative to form

R.W.A., has resisted compelled with which,  the

residents of this place, in a democratic and

transparent manner, formed R.W.A. under U.P.

Apartment Act, 2010, section 14(2) which has been

registered.

9. That according to .P. Apartment Act, 2010, section

14(1), in premises of one society, registration of

only one Residents Welfare Association can be

done which has been legally registered earlier.

Therefore, in the described situation, the proposal

by the builder or by Sh. Vijay Kumar Verma to
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form new R.W.A. and getting registered is illegal 

and irregular.  

10. That the registration of society has been 

completely legal and under the provisions of the 

Act  and objections are  being raised only by few 

people due to selfishness in which the builder in 

its guise, may not give recognition to the Welfare 

Association and under the guise of maintenance 

and other things, can spend the  money of the 

allottees according to his whims. 

Therefore, keeping in view the above points, Sh. 

Vinay Kumar Verma, the alleged President requested to 

dismiss the application as invalid. 

The Association of the Apartment owners and the 

concerned are covered under U.P. Apartment 

(Promotion of Construction, Ownership and 

Maintenance) Act, 2010 and the process of registration 

of Association is done according to the above Act, Rules 
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and bye-laws.  The provisions concerned with the Act 

are as below:- 

Section 14 Association of apartment owners and bye-

laws relating thereto- 

(1) There shall be an Association of Apartment

Owners for the administration of the affairs in relation 

to the apartments and the property appertaining thereto 

and for the management of common areas and facilities. 

Provided that where any area has been demarcated 

for the construction of buildings, whether such area is 

called a block or pocket or by any other name, there 

shall be a single Association of Apartment Owners in 

such demarcated area. 

(2) It shall be the joint responsibility of the promoter

and the apartment owners to form an Association. The 

promoter shall get the Association registered when such 

numbers of apartments have been handed over to the 

owners. which is necessary to form an association or 

79 402



33% of apartments, whichever is. more, by way of sale, 

transfer or possession provided the building has been 

completed along with all infrastructure services and 

completion certificate obtained from the local authority. 

(3) In a case, where an association of the apartments

owners of a building has not been formed, on the 

intended date of execution of a deed of apartment in 

favour of prospective apartment owner, it shall be 

obligatory for a prospective apartment owner to become 

member of the association within a period of 4 weeks on 

receipt of a written intimation about the formation of 

such association. 

(4) Where an association of apartment owners exist on

the intended date of transfer of an apartment, it will be 

obligatory for the prospective apartment owner to 

become member of such association before execution of 

a deed of an apartment in his favour. 
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(5) On formation of the Association of the Apartment

Owners under subsection (2) above, the management of 

the affairs of the apartments regarding their common 

areas and facilities shall be deemed to be transferred 

from the promoter to the Association which shall 

thereupon maintain them: 

Provided that till all the apartments are sold or 

transferred, the promoter shall proportionately share 

the maintenance cost of common areas and facilities. 

The Act defines 'allotte', 'apartment owner' and 

'association of apartment owners' as follows- 

Section 3-Definitions - In this Act, unless the context 

otherwise requires, 

(a) "allottee" in relation to an apartment, means the

person to whom such apartment has been allotted, sold 

or otherwise transferred by the promoter: 

(d) "apartment owner" means the person or persons

owning an apartment or the promoter or his nominee in 
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case of unsold apartments and an undivided interest in 

the common areas and facilities appurtenant to such 

apartment in the percentage specified in the Deed of 

Apartment and includes the lessee of the land on which 

the building containing such apartment has been 

constructed, where the lease of such land is for a period 

of thirty years or more.. 

(e) "association of apartment owners" means a the 

owners of the apartments therein, acting as a group in 

accordance with byelaws 

From the above provisions of the Act (Section – 14), 

this is clear  that for management of the Apartment and 

the property concerned with that, common area and 

conveniences, there would be an Association of  the 

Apartment owners and promoter……. 

Sh. Vinay Kumar Verma has mentioned this  in his 

undated letter which has been received  in the office on 

dated 01.04.2022 that there are total 776 flats in Sun 
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Breeze One Apartments in which the  total  number  of 

the sold flats is 500 in which 300 occupants are 

residing. In section 14(2) of  the Act, this is provisioned 

that the Promoter, after handing over the apartments in 

such a number  which  are  necessary  to form an 

association, that is 33…of the  apartment,  whichever is 

more  through sale, transfer or possession, would get 

registration of the Association. From the above pleading 

of Sh. Vinod Verma, this is clear that out of total 776 

flats, the number of sold flats is more than 38 percent. 

But in the questioned registration of the organization, 

only 70 persons have been shown from which it is clear 

that in registration of the organization, all the 

apartment owners/occupants were not 

informed/included and the registration has been got 

done in an illegal manner. 

In connection with the address of the organization 

being the address of the personal flat of the President, 

Sh. Sandeep Kumar Pandey, Secretary has apprised 
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this that due to non-reservation/allotment of any place 

for the R.W.A., the address of the R.W.A. was given of 

the house of the President’s house which is of the 

Apartment premises only.  But he has not submitted 

any evidence of this intent that they had requested the 

builder to reserve/allot place for R.W.A. 

That the registry of the flats in the name of Sh. Lal 

Bachan  Rai, President, Sh. Sandeep Kumar Pandey, 

Secretary, Sh. Rajat  Srivastava, Treasurer  and 

members viz. Akanksha Sharma, D.M. Srivastava in the 

Management Committee/Board of Management of the 

registered organization, has till now not been done. 

Despite this, they have got post in the management of 

the organization and have got the registration of the 

organization done illegally.  The above people are merely 

allottees of the Sun Breeze – 1 Apartment. 

The promoter,  after handing over the Apartments 

in such a number  which  are  necessary  to form an 
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association, that is 33…of the  apartment,  whichever is 

more, through sale, transfer or possession, would get 

registration of the Association. But Sh. Sandeep Kumar 

Pandey and others, without including all the occupants 

as per rules, hiding the facts, have got the  registration 

of the organization. 

ORDER 

Therefore, in accordance with the U.P. Apartment 

(Promotion of Construction, Ownership and 

Maintenance) Act, 2010 along with bye-laws, Society 

Registration Act, 1860 and the instructions given in the 

orders passed by the Hon’ble High Court and in view of 

the facts mentioned as above and the points deliberated, 

the points and facts mentioned in the complaint letter 

submitted by Sh. Vinay Kumar Verma on the basis  of 

which the  registration done by the office of the 

organization Sun Breeze One Apartment Residential 

Welfare Association, Sun Breeze One Apartment, B.B.D. 
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Green City, Faizabad Road, Lucknow, for which request 

has been made to  dismiss; finding it maintainable, in 

order of office letter no…….dated 04.07.2022, the 

registration  of organization Sun Breeze One Apartment 

Residential Welfare Association, Sun Breeze One 

Apartment is cancelled under Society Registration Act, 

section 12(D)(1)(B) and (C).  

Since according to section 14(1) of U.P. Apartment 

Act, in one premises, registration of only one Resident 

Welfare Association can be done, therefore, in the 

described situation, as a result of cancellation of 

registration of the above organization, in connection 

with application dated…07.2022 submitted online for 

registering organization Sun Breeze One Apartment 

Residential Welfare Association, Sun Breeze One 

Apartment, B.B.D. Green City, Ayodhya Marg, 

Lucknow, orders are passed to take action as per rules. 

(Lokesh Shrivastav) 
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Deputy Registrar 

Dated: 28.11.2023 

Ref No. 

Copy to: 

1. Sh. Sandeep Kumar Pandey, Secretary Sun Breeze

One Apartment Residential Welfare Association,

Sun Breeze One Apartment - 1, B.B.D. Green City,

Faizabad Road, Lucknow.

2. Sh. Vinay Kumar Verma R/o Flat No. 903, Tower

No.22, Sun Breeze One Apartment - 1, B.B.D.

Green City, Faizabad Road, Lucknow.
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LUCKNOW DEVELOPMENT AUTHORITY, LUCKNOW 

Sender, 

Assistant Engineer (Map Cell) 

Lucknow Development Authority 

Naveen Bhawan, Vipin Khand, 

Gomti Nagar, Lucknow 

To 

M/s Viraj Constructions Pvt. Ltd. 

Plot No. T.C.G./1-A-B/2 

Vibhuti Khand, Gomti  Nagar 

Lucknow 

No.: 1066/AP/MAP/2025 

Date:  31.10.2025 

SUB: In connection with complaint against Group 

Housing “SUN BREEZE” being developed under 

integrated township “B.B.D. Green City” by M/s 

Viraj Construction Pvt. Ltd. in district Lucknow 
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resident Sh. L.B. Rai I.G.R.S. reference number – 

40015725105839 dated 14.102025. 

Sir, 

Please on the above subject, the complainant Sh. 

L.B. Rai through I.G.R.S. reference no. – 

4001572509764 dated 12.09.2025, has in connection 

with the integrated township “B.B.D. Green City” being 

developed by you in district Lucknow, in the housing 

“complex” Apartment allotted Flat no. 703, Tower – 12, 

super area – 1604.00 square meters, despite depositing 

all the amount, not executing registry and depositing for 

covered parking total amount Rs. 168540.00 including 

G.S.T. from the year 2014 till now, not deliberately 

allotting parking, causing harassment and mental 

torture, complained that the company, adopting 

arbitrarily pick and choose. The above complaint has 

been done before the Divisional Commissioner. 
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Therefore, abrogating the complaint as above and 

deficiencies/problems, inform the under-signed within 

01 week so that the Divisional Commissioner can be 

apprised. 

Yours faithfully, 

Assistant Engineer 

(Manchitr Sale) 

Copy to: 

Shri L.B. Rai, Address: 703, Tower 12, Sunbreez 

Appartment -1, B.B.D Green City, Ayodhya road, 

Lucknow for information.  
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Reference No. 40015725105839 

Reference Type: complaint 

Applicant Details 

Name: LB Rai 

Fathers Name: R N Rai 

Mobile No.: 9717631058 

Email Id : lbrai.irps@gmail.com 

Aadhar Card No.: 

Address: Ward Babu Banarasi Das Ward, Tehsil Bakshi 

Ka Talab, District Lucknow  

Application details 

Brief details 

of the 

application 

form 

SUB: M/s Viraj Constructions Private 

Limited despite receiving all the 

payment for the flat booked 7 years ago, 

not executing registry and for the 
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 mandatory covered parking linked with 

the flat, taking Rs. 15000, 18540, 

168540 including GST since the year 

2014, not deliberately allotting  parking 

till now, causing harassment and 

mental torture whereas according to the 

condition 61of the agreement with the 

company, was to be served first cum 

first but the  company violating the 

terms of allotment, allotting pick and 

choose arbitrarily and bullying. 

Dear Sir, 

We had done booking in the Viraj 

Construction Private Limited; LDA 

approved BBD Green City, Ayodhya 

Road first housing scheme Sun Breeze 

Apartment – 1 lunch in April 2012, 

giving Rs. 200000 in which booking was 

done given at ID No. 100066. In July – 
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2012, the Company issued Notice cum 

demand letter for provisional allotment 

of flat number  - 703, Tower – 1, super 

area 1604 square feet in which in the 

foot note – 7, one parking with each flat 

was stated to be mandatory.  The 

company after receipt of payment, after 

allotment cum sale agreement signed by 

both the parties, getting it notarized, 

issued allotment letter of the above flat 

on 30th October, 2012. According to the 

sale agreement, completing 

construction within 30 months along 

with all the conveniences, had to give 

possession of the flat after executing 

sale deed registry, by 30 April 2015. But 

the company, after delay of four years, 

without sale deed, without registry, to 

take fit out possession, showing fear of 
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illegal condition, compelled to take fit-

out possession.  Despite repeated 

requests, the company has not executed 

registry till now.  It has illegally deprived 

us with legal title. The covered parking 

for which Rs. 168540 was taken in 

August 2014 at the time of third floor, 

with that also, has deliberately deprived 

us. During this period, the allottees 

whose booking is later than us, made 

final payment later or purchased flat 

later or their some other project which 

are on the verge of incompletion, came 

on transfer from there, they had been 

allotted covered parking and to 

deliberately harass  me, senior citizen, 

with ill-intention, did  not allot. Due to 

this, along with insecurity, has also to 

pass through mental torture.  
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Therefore, it is requested that the 

company which has deliberately 

harassed arbitrarily against the sale 

agreement in parking allotment, did 

pick and choose deliberately; should  be 

reviewed and determining priority, 

according to terms of sale agreement, 

covered parking should be allotted. Our 

covered parking should be allotted at 

the earliest. Company has stopped 

parking of many senior allottees.  

Similarly, despite taking payment from 

many allottees, the company, to harass, 

has stopped executing registry to the 

allottees due to which the State 

government has been stopped to get 

possible revenue in crores of rupees. 

Therefore, it is requested that the 

concerned officer to please cognizance of 
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this complaint and instruct and  compel 

the Viraj Construction Private  Limited 

company to ensure execution of valid 

registry and  to allot covered parking. 

We would be obliged for this work being 

done by you. 

Regards, 

Yours faithfully, 
(L.B. RAI) 

Flat no. 703, Tower – 12 Sun 
Breeze – 1 

B.B.D. Green City Ayodhya Road, 
Lucknow - 226028 

M: 9717631058 

Reference 

Date: 

14.10.2025 Previous 

references, 

if any 

Department Housing and 

Urban 

Planning 

Complaint 

Category  

Complaints 

related to 

private 

group 
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housing, 

including 

lack of 

maintenance 

and parking. 

Source Received by 

Mobile  

Deposition 

Post 

Chief Minister's Office/Beneficiary Details/Complaint 
Area 

Complaint area address 

1. 28.10.2025

Feed Back –

LDA has accepted in its reply that they 

sanction the map given by the developer. In 

the experience of home buyer also this is 

being seen. Whether the construction at the 

ground level is according to map or not; 

whether complete or not, whether the quality 
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of construction is safe or not; due to not 

having anything to do with this; the partial or 

completion certificate (CC) issued by them is 

invalid. In this very project, if it is seen, then 

at the time of issuance of CC, the project was 

incomplete.  The covered parking was not 

ready. The valid electricity connection 

according to the need of residential use and 

its infrastructure, till today’s date, has 

neither been sanctioned nor developed. From 

the temporary limited electricity taken for 

constructing of housing flats, keeping the flat 

buyer in dark in an irregular manner; has 

charged them. In a way, katiyamaar 

arrangement has been taken from the BBD 

University sub-station. From the power 

station marked at a distance of 2.5 k.m., till 

BBD Green City, power cable has not been 

laid. The sewage treatment facility which was 
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to be developed in the beginning of the 

project, has not been till now. The houses of 

the project are being given ground water 

through ump. But water harvesting system 

has not been developed so far. The 

construction is also not according to the so-

called sanctioned map. The covered parking 

was not developed till 2022. Whatever has 

been developed, that is also being allotted 

arbitrarily; absolutely negating the terms of 

sale agreement.  The proposed club has not 

been made according to map.  Despite these 

major deficiencies, CC has been given. Does 

before issuing CC, in the rules of LDA, there 

is no liability for the quality of construction, 

completion, safety, environmental standards 

being verified. In partial CC, LDA had given 

this condition that any of the complaint of the 

flat buyer concerned with construction would 
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be removed by the developer. After all, which 

is the power to distance the developer from 

the deficiencies of construction and 

complaint? This has so far not been told by 

LDA or LDA giving CC to the home buyer on 

the disputed incomplete constructed 

property, compelling the buyer for litigation, 

shakes off its hands. In my opinion, a greater 

sense of responsibility should be seen then 

the machinery of government LDA is fully 

competent to get these deficiencies removed. 

Giving CC on incomplete structure, 

incomplete construction, bad quality, 

incomplete construction, LDA is contributing 

in making the buyer victim of the anarchy of 

the builder. After taking full payment of the 

flats and not executing registry, the 

government has also been deprived and LDA 
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despite knowing; is silent and the buyers feel 

helpless.  

You are requested that LDA discharging 

a significant responsibility, ensure to get 

from the builder the pending registries of the 

buyer and get the parking according to sale 

agreement otherwise LDA will be considered 

complicit in allowing the builder to act 

arbitrarily. 
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in the rules of LDA, there is no liability for the 

quality of construction, completion, safety, 

environmental standards being verified. In partial 

CC, LDA had given this condition that any of the 

complaint of the flat buyer concerned with 

construction would be removed by the developer. 

After all, which is the power to distance the 

developer from the deficiencies of construction and 

complaint? This has so far not been told by LDA or 

LDA giving CC to the home buyer on the disputed 

incomplete constructed property, compelling the 

buyer for litigation, shakes off its hands. In my 

opinion, a greater sense of responsibility should be 

seen then the machinery of government LDA is 

fully competent to get these deficiencies removed. 

Giving CC on incomplete structure, incomplete 

construction, bad quality, incomplete 

construction, LDA is contributing in making the 

buyer victim of the anarchy of the builder. After 
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taking full payment of the flats and not executing 

registry, the government has also been deprived 

and LDA despite knowing; is silent and the buyers 

feel helpless. You are requested that LDA 

discharging a significant responsibility, ensure to 

get from the builder the pending registries of the 

buyer and get the parking according to sale 

agreement otherwise LDA will be considered 

complicit in allowing the builder to act arbitrarily. 

Status of action taken on the reference: The action in 

progress: 

Sl. 

no

. 

Type of 

Referen

ce 

Officer 

giving 

orders 

Date 

of 

forwar

ding 

Date 

fixed 

Sent to the 

Official 

1 Transfe

rred 

Online 

reference 

14.10.

2025 

29.10. 

2025 

Secretary, 

Lucknow 

Development 

Authority 
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2 Transfe

rred 

Online 

Special 

close 

reference 

25.10.

2025 

27.10. 

2025 

Vice 

Chairman – 

Lucknow  

Development 

Authority 

3 Transfe

rred 

Online 

reference 

28.10.

2025 

12.11.2

015 

Divisional 

Commission 

er – Lucknow 
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Viraj Constructions Pvt. Ltd. 

An ISO 9001:2015 (QMS), 14001:2015(EMS), 45001: 

2018 (OH&S) Certified Company 

CIN: U45210UP2005PTC030895 

To 

Assistant Engineer 

Lucknow Development Authority 

Naveen Bhawan, Vipin Khand 

Gomti Nagar, Lucknow 

REF: Reply/remarks on behalf of developer company in 

connection with the notice issued on complaint 

RGRS no 40015725105839 filed by Sh. L B Rai on 

dated 15.10.2025. 

Sir, 

This is in reply to your letter no. 

1066/AB/MAP/2025 dated 31.10.2025 in which 

in compliance of IGRS complaint no. 

4001572509764 filed by Sh. L. B. Rai, reply was 

111 434



asked from the developer company Viraj 

Constructions Private Limited. 

In this connection this is mention worthy that 

the complainant had earlier filed complaint no. 

CC/126/2022 before the Hon’ble State Consumer 

Commission for transfer of sale deed and parking 

which the Hon’ble Commission, dismissing the 

order dated 30.50.025, had instructed the 

complainant to file complaint before the District 

Consumer Forum in compliance of which the 

complainant has admitted complaint no. 

CC/210/2025 before the Consumer Forum and 

this case is presently pending before the District 

Consumer Forum and has been listed on dated 

02.01.2016.  For easy reference, the complaint 

admitted by the complainant and copy of 

complaint of the above case pending before the 

Hon’ble District Consumer Forum, is enclosed as 

enclosure no. 1. 
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Keeping in view the above facts and 

circumstances, specifically keeping in view this 

fact that the above complainant/applicant has 

himself admitted the complaint in connection with 

the above before the competent Court, therefore, 

the present complaint of the complainant is not 

maintainable before the Hon’ble.  

The present complaint by the complainant, 

initiating parallel proceedings against the 

company before many forums, is nothing but to 

build improper and unnecessary pressure to yield 

before the unnecessary undesired demands. Here, 

this is also appropriate to mention that the 

complainant had earlier also, in the desire for his 

personal illegal benefit and to defame the developer 

company, has registered many complaints on 

various forums in connection with this and many 

other issues and is misusing the process and the 

law. 
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Therefore, this appropriate in the interest of 

law that the complaint by Sh. Lal Bachan Rai be 

rejected. 

Thanks & regards, 

For VIRAJ CONSTRUCTIONS PVT. LTD. 

sd/ 

R.K. AGGARWAL 

DIRECTOR  

M/S VIRAJ CONSTRUCTIONS PVT. LTD. 
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_F]�MǸaNbcdHMcaNeeKcF[dNHOQIFdU�NdH[QMc̀fONKOJghJbQHRU�iNLJJR�j̀dNa�ERNLJJRfaNFaKPdNHOQIFdSU�kaHlNRfN�MhNdH
ENmLkaHlNRfNMhNdHKPdNHOQIFdSU�bcNRhNa�nNmFR�EbcNRhNaYonNmFRKPdNHOQIFdS
pI]�q̀dJJa�qFmcH�EM̀dJJaKLMNOJPNOQHRSU�jNa[HfNl�rNaP�sqt�EfNa[HfNlKLMNOJPNOQHRS

VJNa�qHau�TNvNdU
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